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R. N. Reddi, regarding quarters for
Railway Employees, on the Table of
the House. [Placed in Library, see

No. LT-4377/65].

12.05 hrs.
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“He seems to be an innocuous
persop —I think a very tame and
innocuous person. Somebody must
have put him to do it.”
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“The fact that neither Dr.
Lohia nor Mr. Bishen Chander
Seth, both of whom had made
personal references to the Finance
Minister, was present in the
House to hear his reply would
mean that somebody must have
put them to do it.”
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“The Finance Minister did not
refer to anybody by name, but
the two persons who had made
personal references to him were
Dr. Lohia and Mr. Bishen
Chander Seth. Our Parliamentary
Correspondent wrote his impres-
sions of the proceedings in the
bona fide belief that he was being
objective. In any case, we have
no hesitation in offering our sin-

cere regret which may kindly be
accepted.”
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